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umber of Closed Textile Mills in tbe 
Country 

3789. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of LABOUR 
be pleased to state: 

(a) how many textile mills are closed 
in India due to the strike of the workers; 

(b) what is the effect of the strike on 
the production of the cloth; 

(c) whether it is a fact that textile 
l~orkers continued to remain on strike in-
spite of the call given by RM.M.S., the 
recognised, union in Bombay to resume 
the work; and 

(d) if so, will the Government direct 
the State Government to amend Indus-
tri 1 Relations Act so as to give recogni-
tion to the union by secret ballot? 

THE DEPUTY MI ISTER IN THE 
MINI TRY OF LABOUR (SHRT 
DHARMA VIR): (a) According to the 
information received from the Ministry 
of Commerce at the end of January 
~982 66 textile mill in the country were 
clo ed due to strike. 

(b) Complete information with regard 
to the effect of the strike on the produc-
tion of cloth i not available. However, 
according to the Government of Maha-
r htra. the e timated loss in production 
in 60 textile mills in Bombay which 
were strike-bound was e timated at Rs. 
4 crores per day. 

(c) Following the call given by the 
recognised union and the Bombay Mill 
Owners As ociation about 28 textile Mills 
Plave re-ope!!ed until 15th March 1982 
and workers and staff of the mills have 
tarted reporting for work. 

(d) The Maharashtra Recognition of 
Trad Union and Prevention of UnfaIr 
Labour Practices Aot. 1971 does not pro-
vide for recognition of unions through 
secret ballot. 

Bu ine s Given to a Private Firm by 
Rourkela Steel Plant 

3790. SHRI R. P. SARANGI: Will 
~he iMnister of STEEL AND MINES 
be pleased to state: 

(a) whether it is a fact that a private 
Virm M is. Ispat Loha Udyog of no com-
(mercial standing were gi ven business 
I worth about Rs. 38 lakhs between Au-. 
'gust 1975 to May 1976 by Rourkela 
~teel Plant; , ~ 

(b) whether the firm at (a) above 
""as blacklisted for three years in June, 
1976 by Rourkela Steel Plant; 

(c) whether it is also a fact that within 
six months of expiry of the black listing 
period, the above firm was registered by 
\Rourkela Steel Plant as their approved 
steel trader; and 

(d) if so, reasons therefor? 

The MINISTER OF ST~TE IN TIlE 
MINISTRIES OF INDUSTRY AND 
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA) : (a) to (d). Informa-
tion is being collected and will be laid on 
the Table of the House. 

Welfare of Indian Workers Abroad 

3791. SHRI RAJESH PILOT: 
SHRI GHULAM MOHO. 

KHAN : 

Will the Minister of LABOlJ.R be 
.pleased to sta~ what steps have Govern-, 
~ment taken to ensure WeItare of the I 

It1dian workers abroad who are recruited 
and employed by private firms and~ 
agencies in terms of:-

(i) their working con4itions con-
tracts; 

(ii) their living conditions in wes-
tern Countries; 

(iii) enforcement of the terms of 
contract specially about remittance of 
wages to India; 

(iv) just and proper treatment by 
employees; and 




